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2.12.97 	 The learned counsel for the respondents 

() 	 pray for further extension of time for filing 

V 1zW YK - t\ 	 written statement. One week's time allowed. 

List it on 9.12.97. 
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Merh er 	 Vice-Chairman 
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19.12.97 	Mr 	M. 	Chanda, 	learned 

counsel for the applicant, submits 

that the case is ready for 

P 	* 	 . 	 hearing. Let this case be listed 

- 	 for hearing on 24.3.1998. 

op 	 Me 	 VChrman 

,J 	•_ 	U 	 n km 

' 	27 

Jk 



t 

p. 

	
ftc \  

otes of the Registry -- 	 Order of th Tribna- 

I 

g 	
: 

c4 

N.e 

42kJ) ) 

24.3 .98 	Let this case be listed for hearing 
p 1.7.98. 

Member 	 Vice-Chairman 

25-5-98 he grievance of the applicants 

• 	in this pplication is against the Air- 

port Authrity of India, namely respondent 

• N01s.2 to iI\. Respondent No.1 is only a 
formal part\1.  In the Airport Aurhority 

of India Act\ 1994 it has been mentioned 

that the Airprt Authority of India is 
• . p.hsti te 	 Therefore, 

a notification\under 5ection 14 of the 

Administrative 'ibunals Act,1985was 

necessary to brjn' it within the 

jurisdiction of ths Tribunal. But 

learned counsel for\both sides submit 

that there is no such notification. 

Therefore, the Tribun\1 has no jurisdic- 1  
tion to entertain the plication. " 

Accordingly, this Origin1 ApplicatIon 

is disposed of. Return to\the applicant 

keeping a photocopy of the\application. 
Interim order stand vacaed. 
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Order ot thte TribiIat 

The grievancof the applicants 

in this applicatiOn is against Airport 

Authority of Inuia and Controller of 

Aerodrome, Airport Authority of India, 

Agartala Airport the respondent No.2 & 3. 
tesc1vel.çsp:ndent 	:th 

a formal party. 

The Airport Authority of..:..&ta is C0fl 

stituted undd?r the Airport Authority of 

India Act 194, therefore the respon.ent 

No.2 the M.rport Authority of 'ndia is a 

creature of a Statute. To invoke the 

Jurisdiction of this Tribunal, a notifi-
cation under Section 14 of the Administra-

tive Tribunal Act 1985 is necessary. The 

learned counsel fOr .the parties submit 

that there).s no such notification. 

Therefore, theTribunal has no jurisdic-

tion to entertain the application. Accor-

dingly, the Original Application is 

,eturned to the applicant Office is 

directed to return the same after keeping 

'a photocopy of the Application. 

In€erim order earlier granted 

hall stand. vacated. 

Mernber- 	 Vice-Cha rrnan 
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